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lities etc. attaching to the top level posts
The need for exercising the utmost economy
inthe use of staff carsetc. hasbeen impressed
on all the officers concerned.

Rational Price Formula for Fertilizers’

*170. SHRI K. L. N. PRASAD: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(2) whether it is a fact that a Committee
has recently been set up to decide a rational
price formula for fertilizers preduced by
fuel based factories in view of their high
production cost compared to plants which
use naphtha as feedstock; and

(b) if so, what are the terms of reference
of this Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (@) No, Sir .

(b) Doesy not arise. L1
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Flood Control

*171. SHRI B. S. SHEKHAWAT :
SHRI V. K. SAKHLECHA:
SHRI O. P. TYAGI:

Chief Engineer,
Department Delhi

Wilt the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether some complaints
been received by Government

have
against
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the Chief Engineer, Flood Control De-
partment, Delhi; and

(b) if so, what is the nature  of the -
«llegations made against him and-
what action has been taken on the
complaints?]
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+ITHE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT): (a)
and (b) The Delhi Administration have
reported that scme complaints against the
Chief Engineer, Flood Control Wing have
been received alleging misuse of cfficial
position, showing favour to certain conirac-
tors and staff and irregularities in the
execution of works. These allegations are

under investigation by the Delthi Adminis-
tration.}
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‘+{Bogus voters in Uttar Pradesh

*172. SHRI V. K. SAKHLECHA:
SHRI B. S. SHEKHAWAT:
DR. RAMKRIPAL SINHA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state:

() whether Governments® attention
has been drawn to a news-item which
appeared in th daily “Motherland” of
the 12th April, 1974 to the effect that
40 lakh persons enrolled as voters
during  the recent Uttar Pradesh elec-
tions were bogus; and

(b) if, so, what are the comparative
figures in regard to the number of
persons over 21 years of age given by

the Census Commission as on the elec-
tion date in Uttar Pradesh along with the

number of enrolled voters in that state?)
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fITHE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI H.R.
GOKHALE): (a) Yes, Sir.

(b) The total electorate for the General
Election in Uttar Pradesh held in February
1974, was 49,865,765, The Census Com-
missioner has not furnished the number of
personls Over 21 years of age on the election
date in Uttar Pradesh,
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Allegations by the Indian Oil Employees
Union Eastern Branch

#]173. SHRI BHUPESH GUPTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(2) whether the Indian Oil Employees
Union, Eastern Branch, has made serious
allegations of corrupt practices in the Mar-
keting Division of the Indian Oil Corpora-
tion relating, inter-alia, to transport opera-
tions by contractors, store purchases,
pilgerage, supply of water instead of oil,
an

(b) if so, whether Government propose
to probe into these allegation by an enquiry
commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes, Sir.

(b) Allegations made by the unions were
investigated by the IOC and corrective
action was taken as necessary.
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‘[Labourers appointed on contract basis

*174, DR. RAMKRIPAL SINHA:
SHRI SUBRAMANIAN SWAMY:
SHRI PRAKASH VIR SHASTRI:

Will the Minister of RAILWAYS be
pleased to state.

(a) what is the number of Ilabourers
who have been appointed to work on
contract basis in various zonal railways
zonewise; and

(b) what action has been taken to
ensure the minimum wage and other
benefits to these labourers as provided
to other employees of the railways per-
forming the same nature of work?)
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